
C,B, U (CPL) No, 8 

,-
~OMMITrEE 

ON 

: 

PAPERS LAID ON rHE-'TABLE 
(l~~2-83) 

/I 

.... 

(SEVENl'H ItOK SABHA) . .', 

" 

TlDRTEENTH .:REPORT . ,. 

, 

(Presented on 3 }lafi.1983) 
, \ 

I ......... 
; L 0 K S A B HAS E C RET A a 1 A T' 

N E,W DE'LHI -
April, 1983{Yailakho.. 1906 (.jfJl:a) 

P;ice: R,. 1-95 

• 



LIST OF AUTHORISED AG~S FOR,THE SALE OF 
LOK ~AVHA SECRETARIZT PUBLI~ATI?i~ , 

, ANDHRA ,PRADESH. ' 10. M & J Set:v'iC!S, Publ~.bers, 
.. ' Representatives Accounts & 

1. Andhra University General Co. Law Book Sellers, 
operative Storps Ltd., Walt",ir Bahri Road, 
(Villakhapatnam). F Bombay-15. 

BI,HAR 

2.M/s. Crown Book 
'. Upper Bazar. , . 

Ran chi (Bihar). 

'GUJARAT 

, 3., Vijay Stores, 
Station Road, 
-Anard. ',. 

MADHYA 'PRADESH 

1)epot., 

11. Populat Book Depot, 
. Dr. Bhadkamkar Road, 
Bombay-40000l. 

,~YSORE' 

12. MIs; Peoples Book House, 
Opp. JaganlllPhan Palace, 
Mysore-l. 

UTTAR PR~ESH 

13. Law Book Company, 
Sardar Patel Marg __ 

',\' AUahabad-l. ' 
4. Modern Book House, 

ShivVolas Palace, 
Indore Cit)'.' ' 

• MAHARASHTRA • 

5. MIs. Sunderc!a~ GiariclWtd, 
:: 60i, Girgaum Road, 

Near Princess Street, 
Bombay-2 . 

• 
6. The International Book House 

Pvt., 9, Ash Lane" . 
Mahatma' Gandhi !.o'ad, 
BOPlbay-I. ' .. 

7. The Internationai' B~k 
ServiCe, Decc.n Gymkhana. 
Poona-4-. 

8. The Current . Book Houie, 
Maruti Lane, Rag1!un.;,tth 
Dadaji Street. 
Bombay-I. 

9. M/s.-lJsba Book Depot, 
585/A. Chira Bazar Khan 
House, Girgaum Roaa •. 
Bombay.;2. 

J 4-. Law Publishers, _ 
Si(~ar Patel Marg, 

! P.B .. No. 77, I ' 

AlJababad-U.P~ 

. WEST BENGAL 

'1-5. Granthaloka, 
5/], Ambica Mookherjee Road, 
Beigharia,. '. 
24-Parganas. 

16. W. ;-.Jewman & Company Ltd., -
3, Old Court House Street. 
Calcutta. " 

17. Mrs. Manimala" Buys & Sells, 
128.ik>w Baz4Lr Street~ 
Calcutta-] 2:' 

,DELHI 

18.' J~n Book Agency. 
Connaugbt Place, 
N~w DeI!U. ' 

19./M/s. Sat'Narain & Sona, 
S14-I. Mohd. Ali Bazar, 
Mori Gate, 

. Delhi.' 



-" 
.6 

Page 

2 
6 
7 
9 
-~ 
14 
16 
19 
23 
.4.-

-cto_ 
24 

25 
~-
30 

t:Po-
31 
.do-

32 
37 
·de. 
42 

CORRIGENDA 
TO 

THIRTEEf'..ITH REPORT OF THE CaMHTTEE ON 
PilPERS lAID ON TE TI-\BIE (7 LS), 

~ Line ( s) f2l: Read 

1.3 5 recommended recommend 
2 mode made 

2.4 .12 con strut ion construction 
2.10 1 "¥egerd ing Regarding 
- ~fJ- 2 r he "The - 11 Co:nplroller Comptroller 
3 • .12 6 ensuing, ses~n ensuing session 
3.21 7 19",3 1983 
4.7 2 Reprots Report s 
4.8 7 Comptroller Comptroller and 

Aud it or General Auditor General 
_d9- 12 ara are 
Item Bfl~~r "the 30-5-1978 30-5-1979 
(d) 
CoL year un-78 
re; ~ 

19'r7-78 .. ' 17 
4.12 3 
5.6 2 

-co- 24 
5 

5.9 13 

5.11 2 
3.18 6 
d~O- 15 
5.14 ·6 

18th August ,198 18th August~ 
1981 1980 
First Report First Report 
(First Lok Sabh~ (Fifth Lok 
on 'Sabha) pre sented 

shollid 
ther fore 
wpprc'v'cC: 
by the 
19 8-79 
not 
afore ,mentioned 
compilcation 

to Lok Sabha on 
should 
th'-refor 
approved the 

1978-79 
Dote 
aforementioned 
compilation 



CONTBNTS 

PnsoNNI:L O. THB {',OIU.mBB ON PA .... LAID ON TRI 
TAiu (1982-83) (iii) 

INTaODUCTION (.) 

CRAPI'D I-Delay in laying of Hindi versions of Interim and Final 
Reports of National Commislion 00 Agriculture 011 

'Fores' Research and Educatioo' and 'Detert Develop-
meot', 

CRAnBa II-Laying of Annual Report/Audit Report of the Adminu-
ttative Staff College of India, Hyderabad before 
Parliament, Ii 

CaAPra Di-Delay in laying Annual Report. and Audited Accounts 
of the National Institute of Homoeopathy, Calcutta. 11 

OaAna iV-Delay in laying Annual Report. and Audited 
Accounts of the Cotton Corporation of India Limited. 
Bombay, 21 

CaAna y-Delay in laying Annual Reporu and Audited Accounts 
of the Wool and Woollens Export Promotion Council. 
New Delhi. 28 

AnINDIx-SUIDIDar'y of recommendationl/obiervatioDi contained 
in the aeport S5 



PERSONN'EL OF THE OOMMITTEB ON PAPERS LAID 
ON THE TABLE 

(1982.83) / 

4!1. Shrimati Krisbna Sahi-OAo"--
2. Shri G.B. Gobil 
3. Shri A. Senapathi Gounder 
4. Sbri Kri.hn~ Chandra Halder 
5. Shri Z.M. Kahandole 

*~6. Shri Aantha Ramulu Mallu 
7. Sbri Nityananda Misra 
8. Shri Rajab Pilot 
9. Shri Ram Swarup Ram 

4!~1O. Dr. R. Rothuama 
II. Shri S.B. Sidnal 
12. Shri Motilal Singh 
13. Shrimati Uaha Verma 
14. Sbri Chbotey Singh Yadav 
15. Shri R.P. Yadav 

1. Shri H.G. Paranjpe-J" 1Jeor ... , 
2. Shri S.D. Kaura-OI"1 Let/WaUw 00lIl,,""', 0Jlca,. 
3. Shri T.E. Jagannatban-Bnlor lAtIN,.,.. O~e 0I*r. 

~ Nominated w.e.f. 14-1().1982 ... Shrimati Yohlina Kidwa, 
l'eIigned. 

~ Nominated w.e.f. 1-3-1983"" Shri It. Vija,. Bhukara Reddi 
resigned. 

~ Nominated w.e.f. 12-7-1982. 

C iii' 



INTRODUCTION 

I, the Chairman of Committee on Papen laid on the Table, having 
been authorised by the Committee to present the report on their behalf, 
preaent this their Thirteenth Report. 

2. On examination of certain Papers laid on the Table of Lok 
Sabha during Fint, Third, Fourth, Seventh, Eighth, Ninth, Tenth and 
Eleventh Sessions (Seventh Lok S .bha) the Committee have come to 
certain conclusions in regard to delay in laying (i) Hindi venions of 
Interim and Final Report of National Comimssion on Agriculture 
on 'Forest Research and Education' and 'Desert Development'; 
eii) Annual Reports and Audited Accounts of the National Institute 
of Homoeopathy, Calcutta; (iii) Annual Reports and Audited Accountl 
of the Cotton Corporation of India Limited, Bombay; and (iv) Annual 
Reports and Audited Accounts of the Wool and Woollens &port 
Promotion Council, New Delhi. The Committee also considered a 
reference from the Ministry of Education and Culture seeking clarifica-
tion regarding laying of Annual Report/Audit Report ofthe Admini-
strative Staff College of India, Hyderabad before Parliament and have 
made certain recommendations. The conclusion. of the Committee 
are embodied in the Report. 

3. On 14 July, 1981, the Committee took evidence of the 
reprtllentatives of the Ministry of Education and Culture on the question 
of laying of Annual Report/ Audit Report of the Administrative Staff 
College of India, Hyderabed before Parliament. On 22 September, 
1982, the Committee took evidence of the representatives of the 
MiDiatry of Health and Family Welfare regarding delay in laying 
Aoaual Report. and Audited Accounts of the National Institute of 
Homoeopathy, Calcutta. ~ 

4. The Committee wiah to express their thank. to the 0JIic:en 
of the Miniatries of Education and Culture and Health and Family 
Welfare for furniamu, information desired by the Committee. 



5. The Committee considered and~·adopted this Report at)heir 
sitting held on 28 April, 1983. 

6. A statement givinglUJDlDat'7 of rec:oaunendatiom/observatiom 
or the Committee i. appended to the Report (Appendis). 

New DIILHI j 

28 A"I, 1983 

8 YeaUaJrAa, 1905(8) 

... 

KRISHNA SAHI ; 
ClGm..., 

OormaiUee 07& P.,.. leata .. lie !'aWe • 



CIIAPTEIt I 

DELAY IN LAYING OF HINDI VER.SIONS OF INTERIM 
AND FINAL REPORTS OF NATIONAL COMMISSION 
ON AGRICULTURE ON 'FOREST RESEARCH AND 

EDUCATION' AND 'DESERT DEVELOPMENT 

The MinUter of State in the Ministry of Agriculture Department 
of Agriculture and Cooperation) laid on the Table of Lok Sabha Hindi 
version ofInterim Reports ofthe National Commission on Agriculture 
on (i) Forest Research and Education; and (ii) Desert Development, on 
t1 December, 1981. English version of these Interim Reports was laid 
on the Table of Lok Sabha on 22 April, 1974 and thus there is a delay of 
7 years and 8 months in laying the Hindi version of the Reports. The 
final Reports of the Commission in English were laid on the Table on 12 
March, 1976. 

1.2. In the statement of reasons for delay, laid alongwith the 
Interim Reports, the Minister explained the delay as under: 

"Due to acute ahort. of staff in Hindi Division of the Depe~ 
mint, the Hindi tramlation of these two interim repotta WM 
assigned to Hindi officers of other Ministries in 1974. Since 
they could not deliver goods, these reports had to be with-
drawn in October/November, 1977 and the translation work 
entrusted to the Hindi Translation Cell specially created for 
the purpose or translating the reports of the National Commi-
nion on Agriculture. As the aforesaid cell was already fully 
occupied with the translation work of the voluminous Abridged 
Report of the Comminion, it could take up the job of traftslat-
iog the 2 Interim Reports in June, 1978. 

The Cell had to face a lot of practical difficulties in 
completing the job e.g., the report on 'Forest Research and 
Education' contained an organisational chart (proposed) on 
Forest Research & Education in India and the report on 
'Desert Development' had a map of Rajasthan. Since these jobs 

.-ceuId be ha.dled 001, by a clraughtaman, a post had specially 
to be ereated, which took 2IOmetime. On completion. die 
wwk r~atilll to the preparation of the ~d orgam.atitNI 



chart by the draughtanan, tenders for printing it were invited. 
The printing job was completed towards the end of 1979 and 
the chart could be insened in the Hindi version of the report 
only thereafter. In the meanwhile the Government of Rajasthan 
as well as. the Survey of Iadia Office, Oehradan, were 

, approached for Hindi versions of cit!es, towns and villages 
, given in the map of Rajasthan. The Western Circle of the 

Survey· of India Office, Jaipur Wal alto approached for the 
requisite information. Despite hectic efforts made, nothing 
could become available till October, 1980. An officer was then 
specially deputed to bring the information from the Office ,of 
the Election Commission, Jaipur. On the basis of information 
obtained from that office a map was attempted, which was 
sent to the Survey of India Office, Dehradun. for its approval. 
It was received back only in January, 1981. The map was got 
printed and a copy was again sent to Survey of ~ndia Office, 
Dehradun, for vetting. This Was received back in March, 1981 • 

. On the advice of tJtat office, neceuary corrections were ~ 
out and map got re-printed for incorporation in the Hindi 
venion of the report." 

l.S. As regards laying of English and Hindi vemons 'of the 
Jl,eJ)Ortl, the Committee had in paragraph 2.15 of their First Report 
(.,-iftb Lok Sabha), presented to Lok Sabha on 8 March. 1976 recommen-
d~das~r: 

"2.15. The Committee recommended that it .should be impressed 
upon all the Ministries/Departments that ordinarily both the 
English and Hindi versions of Reports/Documents should be 
laid on the Table simultaneously. However, in ezceptional 
cales. where it is not possible to lay both the vemonl simulta-
neoU8ly~ Ministry/Department while laying one venion should 
invariably lay a statement explaining the reasons for-not laying 
the other venion. In such cases the other version should be 
laid on the Table either in the same semon or at the most b, 
the end of the nezt leSBion." 

,1.4. The matter was considered by the Comutittee at their lith .. 
held on 20 January. 1982. 

1.5. The final Reports of the Commission (Hindi venion) were 
laid OIl the Table of Lok Sabha on 19 April, 1983, after a delay ofmore 
dum 7 yean. In the atatemeot laid alongwitb the Reports. dle MioiItry 



of Agriculture (Department of Agriculture and Cooperation) have 
..,Iained the delay as under: 

"The National Commission on Agriculture submitted its 
final report to the Government in 1976. English version of 
theae reports was laid on the Table of the House on the 12th 
~arch, 1976. This Report consisted of 15 parts on different 
agricultural and allied <iisciplines containing 6341 printed pages 
and 1.6 volumes of Statewise Rainfall and Cropping Pattern 
Reports having 1332 pages. Besides, these rt'portl contained as 
many as 53 charts and 121 maps. 

Translation of these reports into Hindi was taken up 
imm~diately on their submission by the Commission. Since the 
staff in Hindi Division was considered inadequate for this 
work, a separate Hindi Tl"anslation cen, exclusively for· this' 
job, was set up in June, J976. However, the fu)) complement 
of staff sanctioned for the Cell got in position in February, 
1977. 

Among the various factors contributing to unavoidable 
delay in the completion of translation work. were (i) the staff 
in the Cell was new to the highly scientific and technical termi-
nologies used by the Commission in its Reports. The Hindi 
Officers had to consult quite frequently the experts. the dicti-
onaries and outside agencies (including the Central Tranalation 
Bureau and the Commission for Scientific and Technical 
Terminology of the Ministry of Education) to find proper 
Hipdi equivalents; (ii) drawing up of 121 maps and 53 charts, 
was entrusted to a Senior Draftsman, who joined only in May, 
1979. Since it was found that the intricate work of preparation 
ftf maps and charts could not be accomplished by the Drafts-
man. part of work relating to 60 large sized maps was entrusted 
to a Contractor in October. 1981 (iii) the maps prepared by 
the Draftsman and the Contractor had to be sent to the Survey 
of India, Dehradun, for their approval, as required under the 
instructions. The maps were modified on the suggestion. 
received from the Survey of India and sent again to them for 
finat vetting/approval. The last lot of maps. duly vetted by 
the Survey of India, was received on 20th August. 1982, after 
active follow up at senior level; and (iv) the reports were sent 
for printing to eight Government of India presses. located at 
New Delhi. Faridabad. Sim1a, Nilokheri. Nasik and Coimbatore 
in April, 1982. Despite the best efforts by the Department. 
printing of the Reports in Hindi took a considerable time. 



The Government, however, sincerely regrets the dela, in 
laying before the August House the Hindi version of the 
Reports of the National Commission on Agriculture." 

1'6. The Committee feel conce1'lled to note that despite the 
clear guideUues laid doWll by them in para :Z'15 of their First 
Report (Fifth Lok Sabha) for laying English and Hindi versions 
of Reports, Hindi versions of Interim Reports of the National 
Commission on Agricnlture on 'Forest Research and Eda~tion' 
and 'Desert Development' were laid on the Table of Lok Sabha 
on:Z1 DecelDber, 1981, after about 8 years of laying of English 
versions of these Reports on :Z:Z April, 1'74. 

1.7. It is. disquieting to note that the English version of the 
&nat Reports of the Commission was laid on the Table on 1Z 
March,1976 but their Hindi version has been laid on 1'.4.1983, 
after 1D0re than 7 years of laymg of the English version. 

1.8. The Committee are not convinced with the arguments 
advanced by the Ministry of Agricalture in sapport of their hav. 
lag delayed the above Reports that they did not have arraDge. 
ments for translation of Reports. The Committee feel that mach 
of the delays cOOlld be obviated if the Ministry had e.ercised due 
cautio .. and shown promptness in making adequate arraDge. 
meats for translation of the Reports in Hindi. The Committee 
feel that these abnormal delays are ine.cusable. The Ministry 
sh.oald have taken timely steps to JDake necessary arrangelDents 
for translation so as to ensan laying of Hindi versions of 
Reports in time. 

1.'. The CQlDlDittee cannot, therefore, help e.pre.sing 
their displeasure over the perfaactory lDaaDer in which the 
whole matter regarding translation of Reports has been handled 
which resulted in these inordinately long delays in laying the 
above Interim Reports and also the Hindi venion of the final 
Reports of the Commission. 

1.10. The Committee are of the view that the very purpose 
of laying the Reports on the Table is defeated if they are not laid 
in time. In order to avoid such delays in future, the ComlDittee 
feel that the only solation is the creation of a monitoriag cell in 
the Ministry to keep a watch over the position of papers/reports 
aaeaat for layi., before Parliament. 



CHAPTER II 

LA YING OF ANNUAL REPORT/AUDIT REPORT OF THE 
ADMINISTRATIVE STAFF COLLEGE OF INDIA, 

HYDERABAD BEFORE PARLIAMENT 

2.1. In para 1.12 of their Second Report (Sixth Loll: Sabha), the 
Committee on Papers laid on the Table have recommended that: 

,· ...... a11 the Statutory/Autonomous organisations, public 
Undertakings, Corporations, Joint Ventures, Societies etc., 
which are financed out of funds drawn from the Consolidated 
Fund of India after being voted by the Parliament, in the 
form of shares, subsidies, grants-in-aid etc., either wholly 
or partly should lay their Annual Reports/Audit Reports 
(bJ:h English and Hindi versiom) before both Houses of 
Parliament irrespective of the fact whether the Statutes, Rules 
or Regulations of such organisations provide therefor or not 
and whether they are registered under the Companies Act, 
1956 or not." 

2.2. In February, 1978 the then Ministry of Education, Social 
Welfare and Culture (Department of Education) sought clarification 
on the point whether the above recommendation of the Committee 
would apply to laying of Annual Report/Audit Report of the Admini-
strative Staff College of India, Hyderabad, which is not receiving any 
regular grant-in-aid from the Ministry. In this connection, the Mini-
~try stated: 

. "In Technical Education Bureau of the Ministry one Section 
is dealing with 11 autonomous Institutions out of which 10 
are wholly financed by the Central Government. The Rules 
and Regulations of those 10 institutions provide that the 
Institutes shall submit annually, within six months of the 
closing of the previous year, to the Central Government a 
report on the working of the institute in the previous year 
together with the audited statement of accounts showing the 
receipts and expenditure of the previous year. In compliance 
with this provision, these institutions are sending their Annual 
Reports and audited statement of accounts to this Ministry 

5 
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every year. Even though it is not provided in the Rules and 
Regulations, in pursuance of recommendations of P.A.C. mode 
in para 18 of their 18th Report (l958·59) these reports and Itate-
ments are laid on the table of both the Houses of Parliament 
every year. 

The 11 th institution, namely the Administrative Staff 
College of India, Hyderabad is a seH-supporting institution 
and is managed by a Coort of GovernOl's which inclndes a 
representative of the Central Government. The Con. i. 
not wholly or regularly financed by the Central Government 
but receives ad hoc assistance from time to time. 

The Memorandum of Association and Rules and 
Regulations of the College do not contain any provision that 
makes it incumbent on the part of the College to lubmit an 
Annual Report/Audit Report to the Central Government. 

According to the recommendations of the Committee on 
Papen laid before Parliament, it is necenary that the IDltitu-
tions partly financed by the Government abo submit an annual 
report and audit report to the Ministry for being laid before 
the Houses of Parliament. 

Since the Administrative Staff College is not receiviftl 
any regular grant-in-aid from the Ministry bat iI being 
aasilted from time to time for specific .chemes and is Dot 
receiving any assistance during lome yean, advice is solicited, 
whether it is necessary to lay the Annual Rl!port/Audit 
Report of the College before the Houses of Parliament. 

If it is to be laid, then it may kindly be c~ified whether 
it is necessary to lay it for each and every ye&l' or it is enough 
if it is laid only for those years, during which the coDege 
received assistance from the Central Government." 

2.3. At their sitting held on 28 March, 1978, the Committee 
considered the whole matter and were of the view that : 

"the Ministry should lay the Annual Report/Audit 
R.eport of the College pertaining to that year during which 
it received any assistance from the Government." 

I 
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2." On beina c:ommuaicated the above deciIioo of the o-au&eee. that Yioiatry requeeteci for recoDlideration of the matter 

iIa vie. of tbe followin. facti : 

"Tbe Administrative Staff College. Hyderabad is aD autonom-
ous iDltitution not wholly or regularly financed by the Govern-
ment of India, even tbough as.istance is provided for all Aoc 
scheme. from time to time. as follows: 

(a) As.i.lance for meeting deficit of expenditure on training 
of participants from Central/State Government. Public 
Sector Undertakings. and non-member organisations. 

(11) M Me interest free loan and outright grant for apeci8a 
scheme like conltrufon of building. 

The Itatus of this college N-a-N Government has a clear 
di.tinction from that of other alltonomous institutions wholly 
financed by the Government, whOle reports&rp. annually 
placed before Parliament. The nature ofthis College does 
not entail any involvement on the part of the Central Govern-
ment in the conduct of its affair., as would be evident from 
the following facts : 

(a) The affain of the College are managed by a Court of 
OoYernon, whOle Chairman is not appointed by the 
Government. 

(b) The College is entirely autonomoUi and not bound by 
R.ules and R.egulations of the Government. 

(e) The Memorandum of Association of the College does not 
require it to submit a report of ill performance to Central 
Government nor imposes an obligation to abide by the 
directives of the Government. 

(41) The major part of the income of the ColleKe iI .elf-.... 
rated and the quantum of Government contributioa 
coDltitutel only a fraction of the net inceme. 

In view of the above facts, thiI Ministry is .till of the view 
that the Annual Report of Adminiltrative Staff College of 
India, Hyderabad may not be placed before Parliamen& 
unlike in case of other iDltitutions wholly financed and CODtrol-
led by the Government. If, howwer, this iI not acceptable to _ 
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COmmittee On Papers. it is SUUdted that a. aft alternative to 
-laying separate, report of the CoUege before: 'ParliaDMnt;-,a 
brief resume of its activities biJblighting the GoYemment's 
contribution towards its expenditure may be included in the 
Annual Report of this Ministry which is presented to Parlia. 
ment every year." 

2.5. At their sittings held on 11 January 1979 and 4 October • 
. 1980. ~e Committee examined the matter and decideq to call the 
~p,eaeD~atives of that Miniatry to hear their views. 

2.6. At their sitting held on 14 July. 1981, the Committee heard 
die representatives of the Ministry of Education and Culture on the 
subject. _ 

2.7. In reply to,a question about the purpose ~nd authority under 
which financial assistar. ce was provided by the Ministry to the Admini-
strative Staff College of India, Hyderabad, the Secretary, Ministry of 
Education & Culture informed the Committee that the purpose of the 
Administrative Staff College was to increase the Management Education 
iri the Planning of 'our country and to: improve !h~ administration. 
Officers went for training in this College. People from the Private 
~ctor were al"o sent there to understand the modes of management. 
Its B9ard of Govern.ors consisted of officers from the Planning Commis-
sion, Ministry of 'Education and the Private Sector. No substantial 
aid was given by the Ministry to the College. The help given to 
the College was in the shape of subsidy, like the loan for construction 
of its building. The college had a budget of 11 crore rupees, out of 
!hich the Ministry of Education contributed only 21 lac rupees which 
Vias not much~ The subsidy was given to the College to make up its 
loss in expenditure. Its Board of Governors was responsible for looking 
into its managements and drawbacks etc. If the' Ministry asked for 
their accounts then the question of economy Would arise. On being 
enquired about the Report of the College, die representative of the 
Ministry informed that the Report of the Board of;· Governors Was 
examined in the Ministry. 

, 2.8. On a suggestion that .ince the grant was given to the College 
OUt of-the Consolidated Fund of India, its audited accounts pertaining 
to that 'Yt'ar for which the grant Was given should be laid On the Table, 
tbewitnesl stated that the accounts of the College were audited by the 
Chartered Acco1lDtanta. There was a Standi:Dg"Oommittee of the college 



trlrich looked into the audited aceounts. Tbe internal arrangement of 
the<coUege was such that the financial aspect was fully kept in vlew~ 
Since the college was not a Government institution, its rules were not like' 
Government rules. The College had framed its own rules which had been" 
approved"by the Board of Governors and the General Body. The accounU' 
of the college were audited by the Chartered Accountants in accOrdance' 
with those rules. As regards " grant to the College from the Consolidated-
FUIId" of India, the representative of the Ministry explained that the 
grant was' given to the college by the Ministry of Education and the 
Budget Of the Ministry was presented to Parliament. The purpose for 
which the grant of Rs. 21lakhs was given was reflected in the Budget 
and it was the Ministry's responsibility to see whether the grant had been 
pNperly utilized or not. 

2.9. On his attention being drawn to the earlier deci.ion' of the"" 
Committee tbat the Annual Report and Audit Report of the College' 
Jllelating to that year during which the grant was given should be laid on 
the Table, the representative of the Ministry stated: 

_ "I just want to make the a\lbmilSion that it is in the tecbnical: 
lense that it can be called a grant. It is only a subsidy for that 
purpose and it is for the services rendered. In that sense it 
i. not a grant that we are giving. 

My second submission is that the Education Ministry is 
giving this kind of small grant to a very large number of insti-
tution .... 

2.10. "Regarding Parliament's control over the grant given to the 
College. the Committee were informed that 'The control of Parliament 
is exercised through the Education Ministry's Budget for the small 
amounts that we give to the institutions." 

2.11. In reply to a question ifthe Ministry were satisfied with the 
ADnuai Report received from the College, the witness stated: 

"Yes. it is becal18e the Government is represented there as they 
have agreed to have three members of the Government. When 
we give a subsidy we have to justify it to the Public Accounts 
Committee and also to the "Comptroller and Auditor General. 
So we exercise the n~lsary check. Even if it is only a small 
aml)unt, yet we are to satisfy ourselves. " 
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Iro_ t •• MUd.try of Edacatio. aDei Cal"" •• tile Oomakt ..... 
duat tJae Aelai.u.tI'ative Ita&' CoDege or I.dia. By....... .. 
•• idaer a Goverame.t I •• tltetio. Dor i. ..0U,. or ......... .,. 
..... ced by th. Ce.tral Govel'lUlle.t bat recel".. a4 AGe ..... 
taace from time to time for .pecia. P.......... Ta.. Com_itt .. 
tartlaer aad tlaat tlae ad Me a •• i.taace livea It,. tlae Mi •• ....,. .. 
tile Collele la tile form of ,aMid" co •• titat.. -t,. • .... 
portloa of tl .. total badget of tlae CoDeee .... I. re8ected ia ... 
hdlet .f t.e Miai.try .r Edacatioa ... CBltue. widell .. ..... 
..... t. PuUallleDt. 

Z.13. The Comaittee are. tlaerefore, melba" to apee .... 
tile MI.I.try of Edaeatioa aad Cultare that la,.iag of the ABa ... 
aeport/Aadit Report ofdae ColI .. e o. tile T.ltle ..... t .at .. 
•• I.ted apo.. The Committee ...... er. rec .... eaeI .... die 
MiDi.try .hoald ia fatare, ladad.. ill lu ... ABa... • ..... . 
Itrlef d •• crlptioa of tlae activitl.. of tile College. tile ..... . 
a •• i.t •• ce glvea b,. the Gover.meat ia a pardcular ,.ear a.eI tJa. 
parpo ... 'or .hlcla t.e ... t ...... 0 "ft. Iaa. be_ adUzed. 



CHAPTERID 

DELAY IN LAYING ANNUAL REPOR.TS AND AUDITED 
ACCOUNTS OF THE NATIONAL INSTITUrE 

OF HOMOEOPATHY, CALCUTTA 

3.1. The Annual Report and audited accounts of the National 
Institute of Homoeopathy, Calcutta for 1978-79 were laid on the Table 
of Lok Sabha on 11 March, 1982 with a statement showing reasons for 
the delay. While laying the said report and accounts, the Minister of 
Health and Family Welfare did not lay the 'Review' of Government on 
the working of the Institute. 

3.2. The statement of reasons for delay in laying the Annual 
Report and audited accounts for 1978·79 reads as under: 

"Based on the recommendations of the Committee on Papers 
laid on the Table (6th Lok Sabha) that all Statutory/Autono-
mous Organisations, Public Undertakings, Corporations, Socie-
ties etc. which are financed out of the funds drawn from the 
consolidated fund of India, should lay their Annual Reports 
and Audited Accounts (Both English & Hindi) before both 
Howes of Parliament, irrespective of the fact whether the 
atatutes, rules and regulations of such Organisations provide 
therefor or not and whether they are regist~red under the 
Company's Act, 1956 or not, the Ministry of Finance had 
amended the General Financial Rules to the extent that it has 
been made obligatory on the part of all bodiesiinstitutions/ 
orgadsations to which grants are made by the Government to 
Jay their Annual Reports and Audited Accounts on the Table of 
Parliament within 9 months of closing of the financial year of 
the grantee imtit,utioD. The Ministry of Finance further deci-
ded in January, 1981 that the Audited Accounts and Annual 
Reports of all Autonomous Bodies etc. will be required to be 
laid from the year 1978·79. Accordingly, the statutory bodies/ 
autonomous organisations under the Ministry of Health and 
Family Welfare were advised to submit their Annual Reports 
and Audited Accounts for placing before the Parliament. 

11 
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The Annual Report and Audited Accounts of the Institute 
could not be placed before the Parliament as Audit Report from 
the Director of Audit, Central, Calcutta, who had conducted 
the audit of the actouGb of theiDstitute was not available. The 
Director of Audit, Central, Calcutta, has now informed vida 
his letter dated 2nd February, 1982 that in the absence of speci-
fic instructions regarding preparation of Audit Report for the 
year 1978·79 for presentation before Parliament which were 
received from the Comptroller and Auditor General of India 
only on 24.9.1981, no separa te Audit R.eport over and above 
the Inspection Report was prepared. Separate Audit Report 
is, however, being prepared from the year 1979·80 onwardt. It 
has further been stated that though no separate Audit Report 
was prepared for the year 1978-79 the position in respect of the 
accounts for that year has been reflected in the Audit Repoct 
for the year 1979·80." 

3.3. The Committee on Papers laid on the Table have recommeD-
ded in paragraph l.l~ of their Second Report (Sixth Lok Sabha), presen-
ted to the Lok Sabha on 22 December, 1977, &I under: 

If ......... all Statutoty/Autonom OUI OrsaDisatioDl, Public Under-
takings, Corporatiom, Joint ventu res, Societiu etc .• which are 
financed out of fundi drawn from the Consolidated Fund of 
India, after being voted by the Parliament, in the form of 
Ihares, subsidies, grants-in· aid etc., either wholly or pardy 
IhoulJi lay their Annual Reports/Audit Reports (boIh English 
and Hindi versiom) before both Housel of Parliament irrespec-
tive of the fact whether. the Statutes, Rules or RecuIations of 
such organisations provide therefor or not and whether they 
are registered under the Companies Act, 1956 or not." 

3.4. The Committee on Papers laid on the Table have also 
recommended in paragraphs 3.6 to 3.8 of their Second Report (Sixth Lok 
Sabha) as under: 

"3.6 The Committee are of the view that laying of 'Review' 
alongwith the Annual Report of the organilation need not be 
confined only to Companies incorporated under the Companies 
Act, 1956. Even in the case of autonomous bodies, Government 
should examine the reports submited by ~uch bodies and pre-
pare a 'Review' giving salient points of achievements, total 
expenditure incurred by the GovernlJlent Qn the body, how far 



the autonomow body has achieved the object. for which it Wali 

set up and what are the salient features of its future pro-
gramme. Where the Report or the Audit Report mentioned 
any serious irregularity or any other matter of importance 
which needed corrective action or further enquiry. it was expec-
ted that Government made a mention in the Review of the 
action being t;liten in that direction. However. where informa-
tion on all the aforesaid matt en i. already available in the 
report and Government have nothing to add thereto. Govern-
ment should, in accordance with the recommendation made 
by the Committee in para 4.18 of their Second Report (Fifth 
Lok Sabha). Jay on the Table along with report a statement 
laying that they are in agreement with the report and hence no 
'Review' is being laid. 

3.7. The Committee feel it necessary to emphasise that the 
ffquirement to lay the 'Review' should not be treated as a mere 
formality by the Government and the 'Review' laid should not 
be just ltereotype. 

3.8. The Committee hope that the administrative Ministries 
will critically examine Annual Reports/audited statements of 
accounts of the autonomous organisations under their control 
and invariably lay along with the Report/audited statement of 
accounts their own assessment before Puliament in ~ form of 
'Review· ... 

3.5. On being asked whether the Ministry of Health and Family 
Welfare are aware of the above recommendations of the Committee and 
if so, the reasons for not laying their own ~Ileview' OD the working of the 
Institute, the Ministry replied as under : 

"Yes. The position has been made clear in the explanatory note 
for delay." 

3.6. As regard the date-wise position of the ADDual Report aDd 
Audited Accounts of the Institute for the year 1978-79 at varioua stagel. 
the Ministry informed as under : 

(i) the date when the accounts 
for 1978-79 were ready ...... 1.10.1979 

(il) the date when accounts 
were handed over to the 
Audit ...... 3.10.1979 



(iii) the date when the draft I 
audit report was received 

(iv) the date when draft audit 
report was lent to Audit. 

(v) the date when final audit 
report was received ••.••. 

(vi) the date when Annual 
Report and Audited 
Accounts were ready. 
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(vii) the date when copies of the 
Annual Report and ac-
coun~ tor 1978·79 were 
furnished to the Ministry. 

The Director of Audit Cen-
tral, Calcutla in his letter 
dated 2 February, 1982 
has informed that in the 
absence of specific instruc-
tiOllS regarding preparation 
of Audit Report for the 
year 1978· 79 for presentation 
before Parliament. which 
were received by him from 
the Complroller and Audi-
tor General of India only 
on 24.9.81 r separate Audit 
.Report over and above the 
Inspection Report was pre-
pared. Th~ audit of ac-
counts for the year 1978.79 
was conducted and the Ins-
pection Report alonlOtwith 
audit certificate was issued 
by the Director of Audit, 
Central, Calcutta on 
14.7.1980. 

5.11.1980 

1.9.1981" 

5.7. At their sitting held on '22 September. 1982, the Committee 
on Papen laid on the Table heard oral evidence of the representatives 
of the Ministry of Health and Family Welfare, in the matter. 

3.8. On being enquired when the decision of the Ministry of 
Finance for laying the Annual Reports and audited accounts from 
1978-79 onwards of all autonomous bodies receiving grants from the 
Government was communicated to the Ministry of Health and Family 
Welfare, the representative of the Ministry . stated that on a reference 
made by the Ministry of Health and Family Welfare, the Ministry of 
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Finance clarified to the Finance Division of the Mioistry of Health and 
Family Welfare on 16 January, 1981 that the Annual Report, audited 
accounts and Audit Report for the year 1978·79 and succeeding years 
should be. laid on the Table of Lok Sabha. In fact, the Ministry of 
Health and Family Welfare came to know of those instruction on 13 
March, 1981 and thereafter, the Institute of Homoeopathy, Calcutta, 
was informed on 23 March, 1981 to supply copies of Annual Reportl 
and audited accounts for 1978·79 for laying before Lok Sabha. 

3.9, As regards the steps taken by the Ministry to see that the 
Annual Report and audited accounts were laid on the Table as early 
aspossible, the representative of the Ministry stated that the papers 
were ready to be laid on the Table during the Winter Session of 1981 
but the Audit Report, which W?,S an essential part of the Annual 
Report was not available from Audit. In the case of 1978·79 Report, 
the Director of Audit, Central, Calcutta, had issued only an Audit 
Certificate and not the Audit Report, He clarified on 2 February, 
1982 that he would cover the Audit Report obligatiun alongwith the, 
1979·80 annual accounts and Audit Report. The witness furthe'r 
ezplained that in January, 1979 the Comptroller and Auditor General 
entrusted t~e responsibility for audit of accounts of the National 
Institute of Homoeopathy, Calcutta, to the Director of Audit, Central, 
Calcutta who issued the Audit Certificate (not the Audit Report) on 
14: July, 1980. Later on, on receipt of instructions from the Ministrytof 
Finance on 16 January, 1981, the C&A. G. directed the Director of 
Audit on 24 September, 1981 to issue the Audit Report. as the Audit 
Certificate on the accounts of the Institute for 1978-79 was not ade-
quate. On 2 February, 1982, the Director of Audit informed that 
"I will not be able to issue an Audit Certificate." In view orthat, 
the Ministry laid on the Table of Lok Sabha the Annual Report and the 
audited accounts of the Institute for 1978-79 on II March, 1982, 
without the Audit Report. 

3.10. When asked about the manner in which the Ministry kept 
a watch over the utilization of funds granted to the Institute and 
determined grants for the fo Howing years, the representative of the 

'\ Ministry stated : 
# 

"Normally the funds are released after a great deal of exami-
nation by us. As soon as vote on account is passed by 
Parliament, we release OIl account payment for two months. 
The first regular release of grant is made by us after receipt 
of the unaudited accounts for the previous, yea,r and not 

J 



before that. Subsequent instalments are released only after 
audited accounts are received and again we satisfy ourselves 
about the trend of expenditure. Tberefore, tbe grant is 
released to the institution after a tborougb scrutiny of 
the various repuirements whieh are stipulated by us. No 
iostalment of grant is released witbout the concurrence 
of tbe FinaDee .Division of the Ministry. Botb they and we 
insist that prior conditions .hould be satisfied before grantt 
are released. Therefore, we keep a considerable amount 
of check on tbe release of grants and utilisation of grants. 
So far as this institute is concerned it is a very small orga· 
nisation. Plan allocation tiJI 1981·82 amounted to RI. 4.80 
lakhs and non·plan amount amounted to Rs. 3.20 lakbs. Tbe 
total expenditure-plan and non· plan for tbis institute for the 
year 1981·82 amounted to over Rs. 8 lubs or so." 

3.11. When pointed out that it was mandatory on the part of the 
Ministry to lay a Review alongwith tbe Report, the witney Slated : 

"We Ihould have submitted a review alongwith the otber 
documents. It was a fai~re on our part. We bave not gone 
througb the instructions c\refully. My statement ill not a 
correct Itatement. I would like to currect tbat statement. 
We shall do 10 10 far as 1979·80 and 1980-81 are concerned." 

3.12. As regards strict observance of time schedule laid down by 
the Committee and avoidanee of delay in laying tbe Annual Report 
aacl· Audit Report of the Institute in future, the representative of the 
Miailtry informed that the Annual and Audit Reports of the Institute 
for the year 1979-80 wovld be laid on the Table of Lok Sabha in the 
enlDing, IeIlillll I.t.. Tenth Session. He added that the Ministry hoped to 
lay the Annual and Audit Reports of the Instituk,rer 1980-81 during 
the Tenth Session but some delay had occurred due to Hindi translation. 
The Audit office was also finding it difficult to furnish Hindi version 
of the Audit Report. The Ministry could not translate the Audit 
Report from English into Hindi as it was statutorily the responsibility 
of the Audit office and without Hindi version, the papers could not be 
laid on the table. He, however. informed the Commit. that the 
Annual and Audit Reports of the Institute for the yean 1980-81 and 
1981·82 would be laid on the Table during the Budget Session of 
1983. 

3.15. On beiDg &Steel about lome solution for lurmounting the 
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diBlcuity of preparing Hindi translation of the Report and accounts, 
the witneaa suggested : 

"Since this obligation i. Constitutional, it may be worthwhile 
to suggest that the annual report and the annual accounts 
and the audit report is translated generaIly in the Central 
Organisation at Delhi where there are strong Hindi ceU •. 
For example, in our Ministry, there is a Hindi Cell. They 
are working overtime during Parliament Session, but during 
inter-session they have got some tillle. They can utilise their 
espert service fO!" translation. 

Similarly, take the case of Comptroller and Auditor 
General of India. In the Central unit, they have lOt sufficient 
machinery to do the job. In.tead of Director of Celltral 
Audit, Madras or Trivandrum or Calcutta 0.- Shillong or 
Gauhati to translate the venion from English into Hindi, it 
should be done by the office of the Comptroller and Auditor 
General of India. Similarly, the annual report should be 
tranalated by the Hindi cell of the Ministry concerned. Thi. 
would save a great deal of time." 

3.14. The ADDual Report aod Audited >Accountl of the Naaioul 
ID.tituce of Homoeopathy, Calcutta for the year 1979-80 were laid OD 
the Table of Lok Sabba on 4 November, 1982 alongwith 'lleview' and 
statement showing realODI for delay. 

S.li. The statement. .bowing reasoDS fol' delay, read. ...,. oIita. 
as ader: 

"The Annual Report! Audited Accounts and Audit Report 
of the National Institute of Homoeopathy, Calcutta for the 
financial year 1979·80 could not be laid before the Lok Sabha/ 
Rajya Sabha as the Report and accounts were adopted by the 
Governing Body of the Inltitute on the 27th January, 1982. 
The Audit Report on the Acccunts of the Institute for the 
year 1979·80 (English ver.ion 'only) was received from the 
Director of Audit. Central. Calcutta on the J lth Ianuary. 
1982. 

The Report (both in English and Hindi) duly bou~~ was 
received in the Ministry from the Institute on the 7th Oetober. 
J982," 
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3.16. The Annual Report and Audited Accounts of the National 
IDltitute of Homoeopathy, Calcutta for the year 1980-81 were laid on 
the Table of Lok Sabha on 24 February, 1983 alongwith 'Review' and 
a Itatement showing reasons for delay. 

3.17. The statement showing reasons for delay in laying the 
above Report and AccQunts, read, inter alia, as under: 

"The Annual Report' Audited Accounts and Audit Report 
of the National Institute of Homoeopathy, Calcutta; for the 
financial year 1980-81 could not be laid before the Lok Sabha 
earlier as the Report and Accounts were adopted by the 
Governing Body of the Institute, only in November, 1982. 
The Audit Report and Accounts of Institute for the year 
19BO·81 (English version only) was received from the Director 
of Audit, Central, Calcutta, on the 11th May, 1982. 

The Report (both English and Hindi) was received in the" 
Ministry from the Institute on the 30th December, 1982." 

3.18. The ComllliHee . DOte that the ADaaal Report _d 
Audited Accouuts of the National IDstitute of Homoeopathy, 
Calcutta for the year 1978.79 were laid OD the Table of Lok Sabha 
.. 11 March, 1982, after a delay of more thaD 26 mODth.. The 
Committee further Dote that the above AnDual Report .. d AwldL 
ted AeCouDts of the Institute were laid OD the Table of the Houu 
lor the first time OD the advice giveD by the MiDistry of Fiaaaee 
In jaDuary, 1981 on the basis of the recommeDdation of the 
Committee made iD paragraph 1.12 01 their SeeoDdReport (Sizth 
Lok Sabha), presented to the Lok Sabha OD 12 December, 1977. 
The Committee feel concerned to note that, despite their afore-
mentioned recommeDdation being clearly worded, the Ministry 
took a. long afl 3 years after presentation of the .aid Report to 
the 1I0use, iD arriviDg at the cODclusioD that the Annual Report 
and Audited Accounts of the Institute should be laid OD the Table 
of tlae House. The Committee feel that if the Ministry had 
approached them iD the matter for advice, much of the delay 
eoald definitely have been avoided. The Committee hope tbat 
the Ministry woald be careful iD this regard i~ future. 

3.19. The Committee fllrther note that the Annual Reports 
_d A1ICIited Accounts of the NatioDai Institute of Homoeopathy, 
~eutta for the years 1979.80 and 1980-81 were laid •• die Table 
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ofLok Sa"'" after a delay of 26 mODth. aud 14 mODt", .espec-
,h'e"'. The Committee are distressed to find that the rea.OD. for 
dela1 ln layiDg the Reports aDd accoDDts have Dot beeD aile .... 
te.,. slH'lt oat iD the statelDe .. ts laid OD the Table a10agwlth the 
above papers. These statelDeDts lack WorlDadoD reqalred lor 
IdeDtUlag the stage. ",here the delay actually occurred. The 
OolDmittee are coastraiDed to observe that the Mildstry of Health 
aDd Family Welfare have treated the reqairelDeDt of layiag 01 
statelDeDt of reaSOD. for delay as a mere 10rmaUty. Tlae 
Committee take a serioas Dote of this lapse OD their part. 

3.20. 'lhe Committee, therefore, recommeDd that the state-
meat of rea.oDS for delay should faYariably iDdicate, fa CIarODO. 
logical order, the date. or fiDalisatioD of Report aDd Accouau. 
their s1lbm.lssioD to aadit, receipt of draft aDelit report, repUes 
giVeil OD aadit qaeries, receipt of fiDal audit report, traD.ladoD 
aud priDtiag of ADDaal Report aud ACCOUDtS, adoptioD 01 the 
ADDaal Report aDd AceoDDts by the GeDeral Body, fDnaI ...... of 
copies of the Report .. eI AecoaDt. to the Miaistry for laybag OD 

the Table of the Hoase, etc., so that the Boase may ideatUJ dae 
stage aDd eat eDt of delay aDd saggest remedial measures wlaere 
required. 

3.21. The Committee Dote tlaat the ADIHIaI Report aacI 
Audited AceoDDts of the IDstitate for tlae year 1981-82. wlUcIa 
were required to be laid OD the Table of the House by the eDd of 
December, 198Z, are yet to be laid. Doriag the coarse of evideace. 
the repre.eDtative of the MiDistry of Healt. aud FalDily Welfare 
had Wormed that these woald be laid OD the Table of the Boue 
duriDg the Badeet SessioD, 19.,3. The Committee woald like the 
Mbdstry to take 1II'geDt steps to lay the said ADDual Report aacI 
AccouDts withoat aDY farther delay. The Committee hope that 
after dearing the backlog, the MiDistry wo~d strictly OHern 
the guideliDes laid do .. by the Committee aDd lay the ADa ... 
Reports aDd Aadited AecouDts of tlae IDstilate m time. '-
future. 

3.ll. A. regards the dUliculties eapressed by the represea. 
tative of the Miaistry regardiag translatioD of the Aaaual 
Reports aDd Aadited AceoaDts of the Institate mto IUacli dae 
Committee recommeDd that siDce the layiDg of both the bali" 
aad HhuIi venioDS of the Amaual Reports aacI Acc:oaat. &I ...... 
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a~ ... Iy' i. a regal... featare, per~eat .tatlalactor, IUTIUIle. 
_eat. qould be made for Hiaeli traD.latioa of the AaDIUfII 
ieport. aad AceouJlt. of the Institute, The Coaaiuee farther 
~~commead that ii, for aDy re •• oa, it i. DOt po.uWe for a 
Mlai.'try to lay both the ver.ioaa .iuudtaDeoa.I" the verai •• 
wWeh i. read, should be I.id OJl the T.ble .loagwith a .tatemeat _ • 
uplabuDg the rea.o.s for Dot layiDg the other ver.ioD, The oth~ 
versio. .hould be laid 00 the T.ble either dariag the ~am.e 
~ ... ioia· or at tile _o.t by the eDd of the Deat .e •• ioD, 

3.23. While gOiDg through the A.Du.1 Report. aDd ADdited 
Aeco~D*. of the Iastitute for the ye.... 1979-88 aad 1988-81. the 
CoDUll~ttee fODD. that t)ae d.t.. oa which the .t.temeau., 
.eeoDDt., audit eertUl •• te. aDd audit reporn were .ig.ed, had 
D4!lt beeD iadie.tetl. The Committee do aot coa.ider the.e doc:a. 
-meat. complete. The Committu, would, therefore, like to 
e~pha.i.e that, while compiliag the ADa ••• Report. aad Audited 
AceoDDt. of .D orgaai •• tiOD, speci.1 care shoald be takeD to 

-....... e that th .. e are complete iD evel7 re.pecC~ 

--
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DELAY IN LAYING ANNUAL REPORTS AND AUDITED 
ACCOUNTS OF THE COTTON CORPORATION OF 

INDIA LIMITED, BOMBAY 

4.1. The Annual Report together with the Audited AccOunts of 
the Cotton Corporation of India Limited, Bombay for the year -ended 31 
August, 1978 was laid on the Table ofLok Sabha on 30 "January, 1980 
under lub-section (I) of section 619A of the Companies Act, 1956, which 
read. as under : 

"Where the Central Government is a member of a Govern-
ment Company, the Central Government shall cause ali annual 
report on the working and affairs of that Company to be : 

(a) prepared within three months of its aDnual general 
meeting before which the audit report is placed under sub- / 
section (5) of section 619 ; and 

(b) as soon as may be after such preparation, laid before both 
Houses of Parliament together with a copy of the audit 
report and any comments upon, or supplement to the 
audit report, made by the Comptroller and Auditor 
General of India." 

4.2. While laying the above Annual Report and Audited Accounts, 
the Ministry of Commerce also laid on the Table of Lok Sabha their own. 
"Review' on the working of the Corporation and a statement showi,Dg 
reasons for the delay in laying them. 

, 
4.3. The statement of reasons for delay in laying the Anhual 

report and Audited Accounts of the Cotton Corporation of India Limited, 
Bombay for the year ended, 31 August, 1978, reads as follows : 

"The Annual General Meeting for considering and adopting 
the accounts for the financial year September, 1917....;...August, 
1978 took place on 30th May, 1979 only. The accou~ts were_ 
thereafter printed and are beinl laid on the Tabie of tho 
House." 

21 
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4.4. The Committee on Papers laid on the Table have recommen-
ded, tftIe, alia. in paragraph 4.16 of tbeir Second Report (Fifth 1.ok 
Sabha) which was presented to I..ok Sa~ OR J2 May. 1976, asunder: 

If ...... Reports of Government Companies should also be laid 
within 9 .onths of theclOle of the A<lCOIJIlting year. The 
OoDdDiUee further recommend that where it ianot ponible for 
the Government to lay the ll~of any Company within that 
period they should lay on the Table a statement explaining the 
reasons for not laying the Reports within 30 days from 'the 
expiry of the period of aine montbJ and if the House is not in 
Session at that time, the sCatement should be laid on the Table 
within seven days of re-818embly of the House .......... .. 

4.5. On being asked whether the above quoted recommendation 
of the Colllmittee was brought to the notice of the Gotton Corporation of 
India and whether any time schedule had been drawn for completing all 
the formalities required for laying the Annual Reports and Audited 
Accounts of the Corporation within the stipulated time, the Ministry of 
eo..a.rc. informed : 

"The recommendations made by the COlDJllittee .for laying the 
Report/Audited Accounts within 9 months of the close of the 
finll1lci.1 year have been brought to the notice of Cotton Cor-
poration of India. The Corporation have a drill for the early 
finaliaation of the accounts and for timely submission of the 
'accounts and fol' timely submission of the same to the Parlia-
ment." 

4;6. J!splairiing the realOD'S fOl' not laying any statement of reasons 
for deJay in respect of the Annual Repott and Acoounta of the Corpora-
tioR·for the year ended 31 August. 1918, as per recommendation of the 
Committee made in paragraph 4.16 of thm 'Sfcond Report (Fifth !.Ok 
Sabha). the Ministry Itated : 

'The outer date for placing the Annual Report or the 
Cotporation for the year 1977-78 (September 1977 to August, 
1978) before both the Houses of Parliament was 31.5.1979. The 
Annual ~eral Meeting for considering and adopting the 
Ac:c:ounts for the said year. however, took place on SO.5. 1979. 
Aaper recommendations made in para 1.16 of 1st Report (5tq 
!.ok Sabha) of the Committee. in case it is not possible for the 
Government to lay the Report of any company within the 



prescn'bed period, tbey should lay on the Table a statement 
explaining the realODS for not laying the Report within 30 
days of the expiry of the period of nine months and if the 
House is not in session at that time the statement should be 
laid on tbe Table within seven days of the re-assembly of the 
House. There was no session of Parliament in June, 1979. 
The next Lok Sabha Session from 9.7.1979 to 24.8.1979 
unexpectedly got adjourned on 16.7.1979. The Report, along 
with the delay statement, was therefore submitted in the 
1st Session of the Seventh Lok Sabha commenced in January. 
1980." 

4.7. As J:egards the steps t-.ken or proposed to be taken to 8D8ure 
timely laying of Reprots and Accounts of the Corporation on the 
Table of the House, the Ministry of Commerce informed: 

"Cotton Corporation of India has instructions to enaure that 
the accounts are completed, got audited and got accepted 
by A.C.M. well before May of the next year 80 that -the 
accounts can be placed before Parliament before the due 
date. These instructions will be reiterated." 

4.8. The Annual Report together with audited accounts of the 
Cotton .Corporation of India for the year ended 31 August, 1979 and 
'Review' and 'Itatement of reasons for delay' were laid on the Table 
ofLok Sabha on 28.11.1980. In the statemflnt of reasons for delay. 
the M'......, .• plained as follows: -

"The accounts for the Corporation were finalised by the 
btatutory auditors and the Comptroller Auditor General 9n 
~Srd Jury, 1980. The accounts were approved and adopted in 
the Annual General Meeting held in July. 1980. The accounts 
were thereafter got translated into Hindi. As by that time 
the Parliament Session had come to a clOse, the accounts 
alongwith a review note ara beiqi submitted for placing before 
the House as soon as it is reconvened." 

4.9. On being 80 asked, the Ministry of Commerce (Department 
of Teuiles) furnished the date-wise position of account of the Corpo-
ration for 1977·78 and 1978· 79 as follows : 



2. --
1977·78 1978-79 

(Sept. '77 to (Sept. '7d to 
August, '78) August '79) 

(a) When the account of 16.10.1978 10.10.79 
the Corporation for 

. 1977.78 (i.e. Sf:ptember 
I 977.August, 1978), 
1978· 79(i.". September, 
1978·August, 1979) 
were compiled. 

(b, Date of Appointment July, 1978 July, 1979 
of Auditors. 

(c) When the Accounts were October, 1978 October, 1979 
Rubmitted to Auditors. 

(d) When the audited 30.5.1978 July,1980 
accounts and audit 
.certi6cate were 
received in the 
Corporation. 

(e) When the Annual Report 31.5.1979 2;3.7.1~ 

and accounts were, sent 
for printing. 

(f) When the printed copies June, 1979 8.8.1980 . 
were received by the 
Corporation. 

(g) When the copies of the 25.6.1979 September, 1980. 
report were furnished 
to the Ministry ror 
laying on the Table of 
the House. 

4.1 O. The Ministry of Commerce, who had again failed to lay 
the requisite statement of reasoDl for delay in respect of tbe Annual 
Report and Accounts for the year ended 31 Augwt, 1979, in accordaw:e 
with the recommendation of the Committee on papers laid on the; 
Table made in paragraph 4.16 of their Second Report (Fith Lok Sabha), 
were asked to explain the reasons therefor. The Ministry then 
eJtplaiDed as under ; ~ 



"There was clear possibility of the Statutory Auditors comple-
ting the audit of the account. of 1978-79 of the Colton 
Corporarion of India and certifying the lame befote the outer 
date which was 31st May, 1980. The Annual General 
Meeting of the Corporation for adoption of the accountfi was 
lalso scheduled for 30th May, 1980. For lome unexpected 
reasons the Annual General Meeting had to be adjourned. 
Cotton Corporation of India could get the accounts certified 
by auditors only in July, 1980 and the lame was adopted in 
the Annual General Meecing on 23rd July, 1980. There-
after, the accounts were got printed and translated into 
Hindi version. By the time final printed copiel aDd the 
Hindi version could be got ready by September, 1980, the 
House adjourned. We were thus hopeful of laying the Annual 
Report of the Corporation on the Table of both the Housel 
of Parliament in tbe June-August Session (9th June, 1980 
to 18th August, 198 I). Consequently submission of a state-
ment explaining the reasons for not laying the Repol't before 

'Slat May. 1980 wu not considered at that Itage. We tried 
our be" to get the formalities completed and have the printed 
accounts in English and Hindi version ready for laying on 
the table of the House in August Seasion itself. The lapse 
is very earnestly regretted." 

4.11. The Annual Report to~thet with Audited Accounts of the 
Corporation for the year ended 31 August. 1980, 'Review' ofGovem-
lI.ent thereon and statement showing reasonl for dela, in 'laying the 
said ReJlOrt and Accounts were laid on the Table of the !.ok Sabba 
on 11 D~ember. 1981. 

4.12. The statement showing re&llOnl for delay in laying the 
Annual Report ana Audited Accounts for th~ year ended 31 Ausmt, 
1981re ... ds al follow: ' 

"The .\ccounts o~ the Corporation were finalised by the 
statutory Auditors and the ComptoUer and Auditor Geaeral 
on -20.8.1981. The accounts were approved and adopted ill 
the adj~umed Annual General Meeting held on 5th September, 
1981. Copies to the Annual Report were made available 
to th. Department ,on 9th September, 1981 i.e. a few days 
befOre the end of the last Session of Parliament. As certain 
foriDalitiel' had to be complied with before htying tbe Annual 
Jilepora on' the'Table of the Houses, the SaMe could not be 
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laid hefore the Parliament during the earlier hion. The 
accounts alongwith review note are being submitted for placing 
before both tile Houses of Parliament in the Winter Session. It 

4.13. The Annual Report together with the Audited Accounb of 
the Corporation for the year ended 31 August, 1981. 'Review' of Goyern-
ment thereon and a statement showing reasons for delay were laid on 
the Table ofLok Sabha on 30 July, 1982. 

4.14. The statement IhowinK reasoOt for delay in laying the 
Annul Report and Audited Accollnts of the Cotton Corporation of 
India Limited, Bombay for the year ended 31 August, 1981 reads al 
under; 

.. All the necessary formalities were completed within the 
prescribed period i.e. by the 31·5·1982 for laying the Annual 
Report of Cotton Corporation of India for 1980-81 on the 
Table of both the Houses of Parliament. In fact, these 
papers were laid on the Table of Rajya Sabha OD 6th May, 
1982 during Budget Session of P,uliament. As the !.ok Sabha 
was adjourned a few daYI earlier (evening of 30th April. 
1982) than the Scheduled date (6th May.1982). these papen 
could not be laid on the Table of Lok Sabha within the 
Stipulated time limit. The Annual Report alongwith audited 
ltatement of Accounts and the Review statement are being 
submitted for placing the lame before the !.ok Sabha in the 
Monsoon Sea.ion." 

•• 11. Tlae Co_mlttee BOte tlaat the A .. ual Report .... 
• ..at- AeooDDt. of the CottOD Corporadoa of huUa LllDited 
BOIDba, for the year. eDded 31 Au.u.t, U78, 31 Au .. st, 1m 
aDd 31 Aup.t, 1980 were laid OD the Table of Lok lab" after a 
"lay of8 IDODth.,. ei mODth. aud eii IDODtIa8, ropeedvel,. 'Ilae 
Co1DlDittee Sad frOID the iaformadoD farm.hed bY the ~ 
of CoIDIDeree that the delay oeearred maiDl, at the -taae of 
a.dltbal of the aCCODDU. 'I1Ie CoIDmfttee 'eel tat IDuch ofdae 
delay could be avoWed if the Miafstry aud the CorporadOD"" 
.... ftsillUlt aD.... .......p the .uead.. 0' delay wit. dae 
Awditon f. espetlfdoaa aDditiDI or-the aeeODD"a. . 

•• lei. The COIDmltt.. fDrtIa.... .... dud tile Aaaaal 
Report aDd Audited AceoDDt. of the Cocpendfoa lor the year 
eDd .. 31 AUI~t, 1981, wlaicJa were laW oa the ~"Ie of I.-
...... a 011 30 Jllly, 1982. illvol." de.,. of ... ,·3 •• ~ ............ 
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too becaaH t"e Lok Sablaa was "Joaraed (OD 30 April. 1m) a 
few clay. before tile .chedaled date '.~ .• ' May. 1981. TIle aid 
ADa .. 1 Report and Aadited Acco .. t.-..... "owever. heea lald 011 

tile Table of RaJya Sab"a in time ('.~ .• OD' May. 1981). 

4.17. TIle Committee note wit" .. tI.facdoa tlaat da. 
Ministry 01 Commerce "ave cleared tile bac:kloC and ltav. DOW 
become np. to.date so far a. t"e laylag of haaal Reports ... 
Audited Aceollllts of the COttOD Corporatloa or ID& 011 da. 
Table of t"e House, is concerned. T"e Committee .. ope- tlaat til. 
MIDistry of Commeree would be watc .. rat Ia rutare and woald 
DOt allow the Reports 01 the Cerporatioa to lalliato arrear.. 

4.18. The Committe. aad dt.at tile .... cial year 01 da. 
Cotton Corporation of ladia Limited, Bomba)' cl-.. oa 31 
Aagust every year wher-eas tile &nandal year 01 Govenuaeld 01 
ladia closes on 31 March every year. TIle Committee Deed 
hardly point oat that the idea belliad layiag of haaa. Report. 
and Aeeo .. t. of Goverameat Compani.. oa the Tabl. of til. 
Boase within ala. months 01 clo.e of accoaatiDg )'ear, i. to 
raeiUtate Members of Parliameat to a ..... t ... workiDg 01 tIao .. 
CompaDies bel ore the DemaDds for Grants or the Miai.tri.s 
adadai.tratively eODeeraed with tIlem are di.ca .. ecI Ia t .. . 
Hoase. This CaD oDI)' be possible il tile accoDDtiDg year of t .. . 
CompaDY sYDc"roDian with the &aaDeial year of tile Goyera. 
meDt. The Committee. therelore. reeommeDd that t". MiDistry 
or Commerce s"oald take Deeessary steps to bring the aDanciai 
year or tile CottOD CorporatioD of IDdia Limited, Bombay Ia Iia. 
wit" tlaat 0-"1 t"e GoverameDt of IDdia. 



CHAPTER .V 
DELAY IN LAYING ANNUAL REPORTS AND AUDITED 
AOCOUNTS OF THE WOOL AND WOOLLENS EXpORT 

PROMOTION COUNCIL. NEW DELHI. 

5.1. The Annual Report alongwith Audited Accounts of the Wool 
anel Woollens Export Promotion Council. New Delhi for the Year 1977· 
78 was laid on the Table of Lok Sabha on 1 Augwt. 1980 without any 
'R.eview· and statement showing reasonl for the delay .. 

5.2. On being pointed out, the Ministry of Commerce laid on 
the Table ofLok Sabha on 19 December, 1980 a statement showing 
reasont for delay in laying the Annual Report and Audited Accounts of 
tile Council for Ig77.78, which ff'ads al under: 

"There has been some delay in presenting the Annual Report 
and Audited Account! of .the Wool & Woollens Export 
Promotion Council for the year 1977·78. The accounts of the 
Council were audited by the auditors in the middle of May, 
1978, which were finally signed and delivered by them on 
6·12·78. This report was approved by its Annual General 
Body meeting on 30-12·1978. The Annual Report and.the 
Audited 'accounts and audit report thereon after translation 
in Hindi were got printed and cyclostyled, which took some 
more time. 

These reports were Bent to Lok Sabha/Rajya Sabha 
Secretariat for laying on the Tables of both the Houses but 
as there were no regular sessions of both the Houles, these 
were returned by both the Secretariats. Hence this delay in 
laying the Annual Reports and Audited statement of accounts 
ofWWEPC for the year 1977·78. The reports have since been 
laid on the Tables of Lok Sabha and Rajya Sabha on lat 
August. 1980, respectively." 

5'3. As regards the reasons for not laying on the Table of the 
House 'Review' on the working of the Council, the Ministry informed : 

"The report is mainly factual, suggestions made in the Report 
are examined from time to time. As such no review was laid 
alongwith the Report." 

28 
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5.4. The Committee on Papers laid on the Table have recommeti-
ded in paragraphs 3.6 to 3.8 of their Second Report (Sixth Lok Sabha), 
which was presented to I..ok Sabha on 22 December, 1977, as under: 

"3.6. The Committee are of the view ~at layin, of 'Review' 
alongwith the A.nnual R,eport of the organ.i!,ation ~eed not be 
confined only to companies incorporated under the Companies 
Act, 19~. Even in the case of autonomous bodies. Govern-
ment should .examine the report. submitted by luch bodiesaD,d 
prepare.a 'Review' giving salient points of-achievements, total-: .• 
expenditure incurred by the .Govprnment on .the .body,.how .. ' 
far the autonomus body has achieved the objects for which it 
was set up and what are the salient features of its future 
programme. Where the Report or the Audit Report mentioned 
any serious irregularity or any other matter of importance 
which needed corrective action or further enquiry, it was 
expected that Government made a mention in the'Review 
of the action being taken in that direction. However, where 
information on all the aforesaid matters is already available 
in the report and Government have nothing to add thereto, 
Government should, in accordance with the recommendation 
made by the Committee in para 4.1S of their Second Report 
(Fifth Loll: Sabha), lay on tbe Table along with report a 
statement saying that they are in agreement with the report 
and hence no 'Review' is being laid. 

3 .. 7. The Committee feel it necessary to empbasilethat the re-
.quirement to lay the 'Review' should not be treatem as a mere 
formality by the Government and the 'Review' laid should not 
be just stereotype. 

Jg;S. The Committee hope that the aaministrative Ministries 
will critically examine Annual Reports/audited statements of 
accounts of the autonomous organisations under their control 
and invariably lay along with the Report/audited statement 
of accounts their own assessment before ParIlament in the 
form of 'Review'." 

5.5. On being asked to intimate whether the recommendation of 
the Gomdlinee on Papenlaid on tbe Table made in paragraph 3.5 of 
their '¥il'st Report (Fifth".Lok Sabha) was communicated to the Wool 
and Woolleli. Ezpor.t· Promotion CouDcil,the Ministry info.med as 
follows t 



"The recommendation of the Committee on Papers laid on the 
Table of tbe HOUle (Sixth Lok Sabha-Second Report present. 
ed to Lok Sabha on 22 December, 1977) was brought to the 
notice of the Wool and Woollens Export Promotion Council on 
2nd January, 1978 and the Council was requested to furnish 
the Annual Report for the 1977.78, accordingly." 

5.6. The Committee on Papen laid on the Table have recom-
mended in paragraphs 3.5 of their First Report (First Lok Sabha) on 
8 March, 1976 and 1.12 of their Second Report (Sixth Lok Sabha), 
prel8Dted to Lok Sabha on 22 December, 1977 as under: 

........ 1'10rmally the Annual Report and audited accounts of 
autonomous organilations should be presented to Parliament 
together to enable the House to have complete picture of the 
working of tbat body. This decision should not be taken to 
imply that laying of reports and accouDts could be delayed to 
any length of time. The Committee recommend that the 
ADnual R.eport together with the audited accounts and audit 
report thereon for a particular year should be laid on the 
Table within 9 months of the close of the accounting year 
unless otherwiae stipulated in the Act or Rule. under which 
the organisation has been set up. To comply with tbis 
requirement proper time schedule should be laid down for 
compilation of Annual Report and accountl and their auditing. 
The Committee feel that normally a period of 3 months would 
be sufficient for compilation of accounts and their submission 
to audit ; the next 6 months might be given for auditing of 
accounts ; for printing -of tbe report and sending it to Govern-
ment for laying. If for any reason, the report,· audited 
accounts and audit report cannot be laid within the stipulated 
period of nine months the Ministry sholud lay within 30-days 
of expiry o( the prescribed period or as soon as the House 
meets, whichever is later, a statement explaining the reasons 
why the report and accounts could not be laid within tbe 
ltipulated period." 

[IR(CPL 5LS), paragraph 3.5] 

........ al1 Statutory/Autonomous Orsanisations, Public Under-
takings, Corporations, Joint Ventures, Societies etc., which 
are financed oot of funde drawn from the CoulOlidated F~d 
of India, after being voted by the Parliament, in the forpl of 
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shares, lubsidies, grants-in-aid etc., either wholly or partly 
should lay their Annual Reports/Audit Reports (both English 
and Hindi versions) before both Houses of Parliament irres-
pective of the fact whether the Statutes, Rules or Regulations 
of such organisations provide therefore or not and whether 
they are registered under the Companies Act, 1956 or not." 

[2R (CPL,6LS), paragraph 1.12] 

5.7. The Articles of Association of the Wool and Woollens Esport 
Promotion Council do not provide for laying of Annual Reports aud 
Accounts of the Council on the Table of the House. 

5.8. The Committee on Papers laid on the Table have recom-
mended in paragraph J .14 of their Second Report (Sixth Lok Sabha), as 
under: 

........ Government might consider the feasibility of amending, 
where necessary, the relevant Statutes/Rules and Regulations 
of such organisations, to make it obligatory on the part of the 
administrative Ministry concerned to Jay the Annual Reports, 
Audit Reports of such organisations under their administrative 
control before Parliament, within nine months of the close 
of accounting year so that Parliament is apprised of their 
activities. " 

5.9. The Annual Report together with Audited Accounts of the 
Wool at: Woollens Export Promotion Council for 1978-79 w~s laid on the 
Table ofLok Sabha on 21 November, 1980 alongwith a statement show-
ing reasons for delay which reads as under : 

"There has been some delay in presenting the Annual Report 
and Audited accounts of the Wool and Woollens Export 
Promotion Council for the year 1978-79. The accounts of 
the Council were audited by the Auditors in the 2nd week of 
May, 1979, whi~ were finally received by'the Wool & 
Woollens Export Promotion Council on 23.11-1979, as per 
information given by the Council. The Committee of Ad-
ministration of Wool Woollens Export Promotion Council 
approved by the Annual Report and audited accounts in iu 
meeting held on 14.12-1979. The accounts and audit report 
were signed and delivered by statutory auditors on 23-1-1980. 
The Annual Report and the Audited account and audited 
report thereon after translation in Hindi were got typed aDd 



cyclostyled which took lome more time. Hence this delay in 
laying the Annual Report and Audited Itatement of accounts 
of Wool and Woollens Export Promotion Council for the year 
1978-79." 

Review on the working of the Council was not laid- on the Table 
alongwith the above Report. 

5.10. The Ministry of Commerce. while explaining the time taken 
at translation and printing stages of the Annual Report and Accounts for 
1977.78 and 1978·79. stated as under: 

Almaal Report aDd AccoaDtit for 1977-78: 
English venion of the Annual Report and Accounts for 1977~ 78 ,_ 
was ready by March. 1979. As the Council does not have a, 
regular arrangement for translation from English to Hindi. it 
took lome time for the translation. The work of translating 
into· Hindi was undertaken in the last week of March. 1979. 
The translator completed the work of tranllation and cutting 
the Itencils of Hindi version in the third week of June. 1979. 

Annaal Report aDd Account. for 1978." : 
The Annual Report and Accountl for the year 1978·79 was 
ready in April. 1980. But in view of the fact that the Council 
does not have a regular arrangement for translation into Hindi. 
it took sometime for translation. The job of translating it -into 
Hindi was undertaken in the last week of June. 1980. The 

: work of translation into Hindi and cutting of the stencils was 
completed towards the middle of September, 1980 . 

. 5 .. H,. As regardl the realODl for not laying 'Review' in the case of 
Annuallleport and Audited Accounts for the year 19 8-i9. the Ministry 
again ltated as foll~wl: 

........ tlie report is mainly factual, and luggestioDl made'in the 
report are examined from time to time and a8 such no separate 
'Review' Itatement was laid on the Table of the House." 

5.12. The Annual Reports and Audited Accounts of the Wool and 
Wool"QI Ezport Promotion Council, New D~lhi for the years' 1979-80 
andl980·81 were laid on the Table of Lok Sabha on 16 April. 1982 
aloqgwith 'B.~ew· of ~verJUDfmt in each cas~ The stat~ent .howing 
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reasons for delay in laying tbe Annual Report and Audited Accounts for 
the year 1979·80 which was also laid on the Table, reads as. follows: 

"There has been some delay in presenting the Annual Report 
and Audited Accounts of th~ Wool and Woollens Export. Pro-
motion Council for the year 1979-80. Accounts of the Council 
were banded over to auditors in the first week of June, 1980, 
which were received by the Council from Auditors for adop-
tion by the Committee of Administration of 22·4-1981, as per 
the information furnished by the Council. The Committee of 
Administration of WWEPC approved the Annual Report and 
the Audited Accounts in its meeting held on 3·6-J98l. The 
accounts and audit report were signed and delivered by statu-
tory audi tors on 12·6·1981, which was finally approved by 
General Body Meeting held on 23-1-1982., The Annual Report 
and the Audited Accounts and audit report thereon after trans-
lalion in Hindi were got typed and cyclostyled which took some 
more time. Hence this delay in laying the Annual Report and 
Audited Statement of Accounts of WWEPC for the year 
J97980," 

5.13. The Committee Dote that iD terms of the recomlDeD. 
datioD made by them iD paragraph 3.5 of their First Report (Fifth 
Loll Sabha), the ADDDal Reports aDd ADdited Accoullts of the 
Wool aDd WoolleDs Export PromotioD COUDcil, New Delhi for the 
years 1977-78, 1978.79 and 197980 and 1980-81 iDvolve delay or 19 
mODt", 11 mODths, 15i mODths aDd 31 mODths, respectively. 
The Committee &.ad from the statemeDts showing reaSODS for 
delay i. layiDg the AnDual Reports and Audited ACCOUDtS of the 
CODDCit for 1977.78, 1978.79 aDd 1979.80 that the delay occurred 
maiDly at the stages of auditing of the accouDts ; traDsladoD and 
printiDg of ADDual Reports aDd Audited Accounts of the Council. 
The Committee feel that Deither the Ministry of Commerce Dor 
the 90uncil have made any urious e8'orts to eDsure timely 
aaditiDg of the Accounts aDd translatioD and printiDg of ADa.al 
Reports aDd Audited ACCOUDtS. 

5.14. ID order to elimiDate such delay iD future, the 
Committee recomlllend that the Ministry of Commerce should, 
in cODsultation with the Wool aDd WoolleDs Export promotioD 
Council, draw up a time schedule for the fiDali.atioD of the 
accounts aDd their auditing, compiiatioD of ADDual Report, 
traasJatioa, priDtiDg aDd approval of the Annual Report and 
Audited Accounts of the CouDcil so that these are laid on the 
Table of the House within Dioe months of close of the accouDtiDg 
ye ... --as recommeDded in paragt'aph 3.5 of their First Repart 
(Yafth Loll Sablaa). 
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5.15. The Committee Dote that the MlDistry of Commerce 
did Dot lay their OWD 'Review' aloagwith the ADDUal Reports and 
A.dited AccouDts of the COaDcil for the years 1977.78 and 
1978.79 and it was oaly wheD their lapse was pOiDted out to the 
Ministry that they had laid their 'Review' alongwith the S.Ne-
fIlIent Annual Reports and Audited AccOaDts for the years 
1979.80 and 1980·81. The Committee trast that the Ministry will 
be very carefal ia this regard ia future and will invariably lay 
along",ith the Anaual Reportl aad Audited AccoaDts of the COaD. 
ell, their own 'Review' on the working of the Council OD the 
Table of the House. 

5 16. The Committee further note that the ADD .. I Reports 
and Audited Accouats of the Council for the years 1979.80 and 
1'80.81 were lai41 together on 16 April, 1982, after a delay of lSi 
moaths aad 3t moaths, respectively but the Ministry of 
Commerce bad laid on the Table of the House a statemeDt 
showiag reaSODS for delay only in re§peet of Annual Report and 
Audited ACCoUDts for the year 1979.80. The Committee take a 
serious Dote of the DOD. compliance with their recommeadatioa 
by the MiDlstry in respect of the 1980.81 Report and AccoDDU. 
The Committee Deed hardly emphasise that wheDever the 
ADnual ReportJI aDd Audited AecoaDts of an orglmisatioa are 
laid OD the Table after the prescribed period, these ROald in. 
variably be accompanied by a statemeDt showing reaSODS why 
these could DOt be laid whhia the stipulated time. The Commit. 
te. hope that the MiDis try of ColDmerce would follow the 
guidelines laid dowD by the ComJDittee in this regard in letter 
and spirit, iD fature. 

5.17. The COlDmittf!e also note that the Articles of Assocladoa 
or the Wool aDd Woollens EEport PromotioD COaDci1 do Dot prn. 
cribe any tilDe liJDit for laying its Annual RePort and Audited 
AceoaDts OD the Table of the House. The Committee recommend 
that the Ministry of ComlDerce should take immediate steps to 
amend the relevant provisions of the Articles of Association of 
the Council so as to provide therein a period of nine moa. 
after close of the accounting year, for laying the Annual Reports 
and Audited Accounts of the Council on the Table of the Hoase. 

NEW DaLHI KRISHNA SAHI • 
28 Aprtl. 1983 OIacDnJea. 
8 YG~,l906(8) OommSlUe Oft PtJper, LaW oa ,... "aWe. 



APPENDIX I 

SUMMARY OF RECOMMENDATIONS/OBSERVATIONS 
CONTAINED IN THE REPORT 

S.No. Reference to 
·Para No. of 
. the Report 

Summary of RecommendatioDl/ 
ObservatioDl 

1 

1 

2 

3 

2 

1.6 

1.7 

1.8 

The Committee feel concerned to note that des-
pite the clear guidelines laid down by them in para 
2.15 of their First Report (Fifth Lok Sibha) for lay. 
ing English and Hindi versioDl of Reportl, Hindi 
versions of Interim Reports of the National Commi .. 
sion on Agriculture on 'Forest Research and Educa-
tion' and 'Desert Development' were laid on the 
Table of Lok Sabha on 21 December, 1981, after 
about 8 years of laying of English versions of these 
Reports on 22 April, 1974. 

It is disquieting to note tbat the English version 
of the final Reports of tbe Commission was laid on 
the Table on 12 Marcb, 1976 but tbeir Hindi ver~ 

sion has been laid on 19.4.1983, after more than 
7 years of laying of the Bnglish version. 

The Committee are not convinced with the 
arguments advanced by the Ministry of Agriculture 
in support of their baving delayed-the above Reports 
that tbey did not bave arrangements for translation 
of Reports. The Committee feel· tbat much of the 
delays could be obviated if the Ministry had exerci. 
sed due caution and shown promptne. in making 
adequate arrangements for translation of the Reports 

~------------~------------------------------------------
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56 

3 

in Hindi. The Committee feel that these abnormal 
delays are inexcusable. The Ministry should have-
taken timely steps to make necessary arrangements 

-for translation so as to ensure laying of Hindi ver-
sions of Reports in time. 

1.9 The Committee cannot, therefore, help expres-
sing their displeasure over the perfunctory manner 
in which the whole matter regarding translation of 
Reports has been handled which resulted in these 
inordinately long delays, in laying the above Interim 
Reports and also the Hindi venion of the final 
Reports of the Commission. 

5' .1.}O The Committee are of the view that the very 
purpose of laying the Reports on the Table i. 
defeated if they are not laid in time. In order to 
avoid such delays in future, the Committee feel that 
the only solution is the creation of a monitoring celJ 
in the Ministry to keep a watch over the position of 

, papers/reports meant for laying before Parliament. 

6 2.12 On examination of the information so far 

7, 2.13 

received from the Miniatry of Education and Culture 
'. the Committee find that the Administrative Staff 

College of India, Hyderabad is neithe~ a Govern-
ment Institution nor is wholly or regularly financed 
by the Central Government but receives ad hoc 
assistance from time to time for -specific purposes. 
The Committee further find that the ad hoc assis-
tance given by the Ministry to the College in the 

, form of subsidy constitu~es only a smaJI portion of 
the total budget of the CoJIege and is reflected in the 
Budget of the Ministry of Education and Culture, 
which is presented to Parliament. 

The Committee are, therefore, inclined to agree 
;' 

with the Ministry of Education and- Guk1lt'e that -
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laying ofthe Annual Report/Audit Report of the 
College on the Table might not be insisted upon. 
The Committee, howev!'r, recommend that the 
Ministry should in future, include in its own Annual 
Report a brief description of the activities of the 
College, the financial assistance given by the 
Government in a particular year and the purposes 
for which the :mistance so given has been utilized. 

The Committee note the Annual Report and 
Audited Accounts of the National Institute of 
Homoeopathy, Calcutta for the year 1978-79 were 
laid on the Table of Lok Sabha on 11 March, 1982, 
after a delay of more than 26 months. The 
Committee further not that the above Annual 
Report and Audited Accounts of the Institute were 
laid on the Table of the House for the first time 
on the advice given by the Ministry of Finance in 
January, 1981 on the baSis of tbe recommendation 
of the Committee made in paragraph 1.12 of their 
Second Report (Sixth Lok Sabha), pre.ented to 
th", Lok Sabha on 22 DeCember, 1977. The 
Committee feel concerned to note that, despite their 
afore, mentioned recommendation being clearly 
worded, the Ministry took as long as 3 years after 
presentation of the &'aid Report to the House, in 
arriving at the conclusion that the Annual Report 
and Audited Accounts of the Institute Ihould be 
laid on the ,Table of the HoUle. The Committee 
feel that if the Ministry had approached them in 
the matter for advice, much of the delay could 
de6nitely have been avoided. The Committee 
hope that the Ministry would be careful in th1s 
regard in future. 

The Committee further note that the Annual 
Reports and Audited Accounts of the National 
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Institute of Homoeopathy, Calcutta for the 
years 1979·80 and 1980-81 were laid on the 
Table of Lok Sabha after a delay of 20 months 
and 14 months, respectively. The Committee are 
distressed to find that the reasons for delay in 
laying the Reports and account. have not been 
adequately spelt out in the statementl laid on the 
Table alonl with the above papers. These ltate-
ments lack information required for identifing 
the stages where the delay actually occurred. The 
Committee are constrained to observe that the 
Ministry of Health and Family Welfare have 
treated the requirement of laying of statement of 
reasons for delay as a mere formality. The Com-
mittee take a lerioUl note of this lapse on their 
part. 

10 3.20 The Committee, therefore, recommend that 
the .tatement of reasons for delay should invariably 
indicate, in chronological order, the dates of 

, finali.ation of Report and Accounts. their submis-
lion to audit, receipt of draft audit report, replies 
given on audit queries. receipt of final audit 
report. translation and printing of Annual Report 
and Accounts. adoption of the Annual Report 
and AccoUDts by the General Body, furnishing of 
copiel of the Report and Accounts to the Ministry 
for laying on the Table of the Howe, etc., 10 that 
the HoUle may identify the stage and extent of 
delay and lune8t remedial measurel where 
nquired. 

11 3.21 The Committee note that the Annual ReFort 
and Audited Accounts of the Institute for the year 
1981.82. which were required to be laid on the 
Table of the House by the end of December, 1982. 
are yet to be laid. During the course of evidence, 
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the representative of the Ministry of Health and 
Family Welfare had informed that these would be 
laid on the Table of the House during the Bud.t 
Session, 1983. The Committee wou~ like the 
Ministry to take urgent steps to lay the! said Annual 
Report and Accounts without any further delay. 
The Committee hope that after clearing the 
backlog, the Ministry would strictly observe the 
guidelines laid down by' the Committee and lay 
the Annual Reports and Audited Accounts of the 
Institute in time, in furture. 

As regards the difficulties expressP.d by the 
representative of the Ministry regarding translation 
of the Annual Reports and Audited Accounts of the 
Institute into Hindi, the Committee recommend 
tbat since the laying of both tbe English and Hindi 
versions of the Annual Reports and Accounts 
simultaneously is a regular feature,. permanent 
satisfactory arrangement should be made for Hindi 
translation of the Annual Reports and Accounts 
of the Institute. The Committee further recomm-
end that if for any reason,it is not possible for 
a Ministry to lay both the versions simultaneously. 
the venion which is ready sbould be laid on the 
Table alongwith a statement e:a:plaining the reaaon. 
for not laying the other version. Tbe other venion 
should be laid on the Table either during the same 
session or at the most by the end of the nest 
.... ion. 

While going through the Annual Reports and 
Audited Accounts of the Institute for the yean 
1979-80 and 1980.81, the Committee found that the 
dates on which tile It£temenu of accountl, audit 
cenificatea and audit reporta were ligned. had not 
been indicated. The Committee do not c:onaider 

/ 

i .. : 
i' 
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these documents complete. The Committee would, 
therefore, like to emphasise that, while compiling 
the Annual Reports and Audited Accounts of an 

\ organisation, special care should be taken to ensure 
that these are complete in every respect. 

4.15 

'.17 

_ The Committee note that the Annual Reports 
and Audited Accounts of the Cotton Corporation of 
India Limited. Bombay for the years ended 31 
August, 1978,31 August, 1979 and 31 August. 1980 
were laid on the Table of Lok Sabha after a delay of 
8 months, 6 months and 61 months. respectively. 
The Committee find from the information furnished 
by the Ministry of Commerce that the delay occur. 
red mainly at the stage of auditing f)f the accounts. 
The Committee feel that much of the delay could be 
avoided if the Ministry and the Corporation had 
been vigilant and had taken up the question of delay 
with the Auditors for expeditious auditing of the 
accounts. 

The Committee note with satisfaction that the 
Ministry of Commerce have Cleared the backlog and 
have now become up-to-date 10 far as the laying of 
Annual Reports and Audited Accounts of the 
Cotton Corporation of India on the Table of the 

____ -= .... __ ..... __ ... ="".;;;=;o;;;;;;~=r'r;;;r;;;;:l~==;;.;.;;....;;.....;;...;;....:.:..:....;;......:.-::~,>& .... ,~, ,-. ,. 
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Jlouse, is concerned. The ~mmiltee hope that the 
Ministry of Commerce would be watchful in future 
and would not allow the Reports of the Corporation 
to f~l into lirrean . 

The ComPlittee find that the financial year of 
the Cotton Corporation of India Limited, Bombay 
closes on31 August every } ear whereas the financial 
year of Government of India close. on 31 March 
every year. The 80mmittee need hardly point out 
that the idea behind laying of Annual Reports and 
Accounts ofGoveroment Companies on the Table 
of the House within nine. months of close of accoun-
ting year, i, to facilitate Members of Parliament to 
~lseSS the working of those Companies before the 
Demands for Grants of the Ministries administra-
tively concerned with them are discussed in tbe 
House. This can only be possible if the accounting 
year of the Company synchronises with the financial 
year of the Government. The Committee, therefore, 
recommend that the Ministry of Commerce Ihou,ld 
take necessary steps to bring the financial year of 
the Cotton Corporation of India Limited. Bombay 
in line with that of the Government of India. 

The Committee note that in terml of the 
. recommendation made by them in paragraph 3.5 of 

their First Report (Fifth Lok Sabha), the Annual 
,Reports and Audited Accounts of the Wool and 
Woollens Export PromQtion Council, New Delhi 
for the yean 1977-78, 1978-79 and 1979·80 and 
Hl80-81 involve delay of 19 months, 11 month,. 
151 months and 3; months. respectively. The 

.ll"ColDmittee find ~om the ~tatements showing 
reasons for delay in laying the Annual Reports 
and Audited Accounts of the Council for 1 977-.7,{1, 
1'978· 79 and 1979·Ro tliat the delay occurred mainly 
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at the stages of auditing of the accounts j tr .... 
lalion and printing of Annual Reports and Audited 
Accounts of the Council. The Committee feel that 
neither the Ministry of Commerce nor the Council 
have made any serious efforts to eamre timely 
auditing of the Accounts and translation and print-
ing of Annual Reports and Audited Accounts. 

In order to eliminate IUch delay in future. the 
Committee recommend that the Ministry of Com-
merce should, in consultation with the Wool and 
Woollens Export Promotion Council, draw up a 
time schedule for the finalisation of tbe accounts 
and their auditing, compilcation of Annual Report, 
tr&llilation, printing and approval of the Annual 
Report and Audited Accountl of the Council so 
that these are laid on the Table of the HoUle within 
nine months of close of the accounting year as 
recommended in paragraph ~5 of their Fint Report 
(Fifth Lok Sabha). 

20 5.15 The Committee note that the Ministry of 

5,16 

Commerce did not lay their own 'Review' along-
with the Annual Reports and Audited Accounts of 
the Council for the years 1977·78 and 1978-79 and 
it was only when their lapse was pointed out to the 
,Ministry that they had laid their 'Review' along-
'with the subsequent Annual Reports and Audited 
Accounts for the yean 1979-80 and 1980-81. The 
Committee trust that the Ministry wiD be very 
careful in this regard in future and will invariably 
lay alongwith the Annual Reports and Audited 
Accounts of the Council, their own 'Review' on 
the working of the Council'" the Table of the 
HOUle. 

The Committee further note that the Annual 
Reports and Audited Ac:countl of the Council for --------------------------------
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the years 1979·80 and 1980-81 were laid together 
on 16 April, 1982, after a delay of 15i months and 
3i months, respectively but the Ministry of Com-
merce had laid on the Table of the House a state-
ment showing reasons for delay only in respect of 
Annual Report and Audited Accounts for the year 
1979·80. The Committee take a serious note of 
the non-compliance with their recommendation 
by the Ministry in respect of the 1980·81 Report 
and Accounts. The Committee need hardly 
emphasise that whenever the Annual Reports and 
Audited Accounts of an organisation are laid on 
the Table after the prescribed period, these should 
invariably be accompanied by a statement Ihowing 
reasons why these could not be laid within the 
stipulated time. The Committee hope that the 
Ministry of Commerce would follow the guidelines 
laid down by the Committee in this regard in letter 
and spirit, in future. 

The Committee also note that the Articles of 
Association of the Wool and Woollens Export Pro-
motion Council do not prescribe any time limit for 
laying its Annual Report and Audited Accounts on 
the Table of the House. The Committee recommend 
that the Ministry of Commerce should take 
immediate steps to amend the relevant provisions 
of the Articles of Association of the Council 10 as to 
provide therein a period of nine months after close 
of the accounting year, for laying the Annual 
Reports and Audited Accounts of the Council on 
the Table of the House. 
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